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visc., Stay aApplication No, 3033 of 1992
IN
Review Applicatiom No. 3031 of 1992

N
Origimal Application No, 144 of 1992

Rahat Ullah " EE L EEEEE NN

Versus

Union of India
& Others s e g v Pang e

applicant

Responéents

Homa' ble Mr., Justice U,C. Srivastava, VaeCou

Honm'ble Mr, K, Ubayva, AeMe

( 8y Hom. Mr, Justice U.C,. srivastava, V.C.)

This b€lated review application is directed against

our judgement and order dated 15,10,1992. The case

was heard ané disposed of after hearing

the counsel

for the parties, The scope of review application 1is

l1imited and it does mot mear reconsideratiom of argu-

ments on the same points. Im the applicationm for

condonation of delay, the cause shown for short delay

ig sufficient amd the delay is condoned 2nd the

application 1s being disposed on merits. We do not

find any error MOLG-&Y less ak apparemt

of the record either of £fact or of law im the judgement

on the face

The reviewappli¢atibnhas no merit and accorédingly

the review applicatiom is rejected,
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Member (&) Vice=Chairman

All ahabad,
Dated ;2 4r ?_5
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